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Per : AS PER BENCH

Revenue has filed this appeal against the impugned order dated

13.03.2009 passed by the Commissioner (A), wherein the Commissioner (A)



ST/517/2009

has dropped the proposal to demand interest and impose penalties under
Section 76,77&78 of the Act also stand dropped.

2. Smt. Sandhya, Learned Counsel appeared for the Respondent.

3. On perusal of the records, we find that the amount involved in
the present appeal is below the monetary limit and as per CBEC Instruction
in their Board’s Instruction F. No0.390/Misc./116/2017-]C dated 11.7.2018,
this appeal should not have been filed before the Tribunal. In view of the
Board instructions, we dismiss the appeal without going into the merits of

the case.

(Order was pronounced and dictated
in Open Court on 26/07/2019)
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